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T S e R e
(= =) (wenre) fafaw, 2019

. q/ae. O a6 w7201 9/14. —sredi Tt sie fafaws o, s shasgfa sie faffws
e srfafaem, 1992 (1992 FT 15) it &mer 30 FTT W& <At FT THNT F2d gU, UagrT A i sfaqfa siv AT
ar (Re=v =) fafa=w, 1993 #71 3w detrew & & forw fAsfertera fafaars s=mar &, srafq, —

1. = fafast #ir s shasfa s e i (Reww =) (werae) B, 2019 F=1 S a5 )
2. F ST H IR TR AT A T T (AT]) i |
3. et wfagf sie At o (R =mf) &ffaw, 1993 # -
(1) fafaem 7+ fReferfa & wfaearfog gr stroam, sy, -
“goft wataar sar

7%, e 6 & == (7) # soafua IS wataar aver (Ffew v Ratadie) @ w0 =0 f 43-
Arferaa (Fead) F F:7 fi g1 gl

iq 7 % st wfaafa siw Gt 9 (Re=w =) (werae) @R, 2019 & sy 6 arta #r
TR YOI T FEA ATt (=T AT (e o= ), vy 7 arig ¥ fiF aut F iy,
[E-ATTera (Fead) deel sTorearst sl =T )

2379 GI/2019 (€)]
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(2) faf=w 15 %, 3u-fafaaw (2) Faferfaa & gfaeanita gr s, srerq, -

“(2) RRa=T =Tt (Re=w =) vt fRd=w gt (Re=T goed) 1 do& (&1 afgaem) oo T
Ao o (a7t FeqE) g JeraruT, afs -

(F) I THA (TETT) THTAT oI 6 AT F7 T FH UFH-3gT5 [fa=¥ g7 oifed &9 § geareas
qRT Y AT

(@) UEt FE AT =Gteq g1, Jredr ase & 9% (Ffaww) g1 s ar Sew e et & aw '@
= gt & B 9% 99 (F979) IE4T B

wiq Ig o = = St o Areaw § 6= gt T ggafd (Set @] 21) T T

T T A fF Rt (3973%) T SaTd "t areddr I #39 § 9% g & 7 § a4t e

T T T5F T Gl STUEAT T AN Al g, S (o= ATeASAea 797 (e 397) & AT &

st (ST / z9) Fo o & 17

ST TN, TeTeT

[FRrsT=-111/4/57T./36/19 |
1% ferequr:
1. st yfagta s fafams e (Re=w =) &ff=w, 1993, 5. adi/ua.$./12/93, 29 famweaw 1993 &t 9 &
TS § YT g |
2. wreet wtagf siw A g (Re=w =) f&ff=w, 1993 qersr:
&, 28 qAvaT 1995 &7 wredta wiagha e afaw s (frg #1 g (Ferew) f&fa=m, 1995, #1.3m. 939 (31),
R
g, 5 5war 1998 & Aredt wiaghy siw fafaws ae (Re=w =mf) (Fenam) ffa=w, 1998, #r.3m. 16 (1), 317
T, 30 fEawee 1999 wr W wfayqfa siv fafawe o (= =) (semgm) fafaam, 1999, #1.3m. 795(31),
R
T 17 wEET 2000 & W viagta s Afawg e (Reww =) @orae) &R, 2000, #.er 135 (30),
R
T, 8 IEA 2000 F WRAF wavfd siv @fFwr @ (Re=w =) (g@r @agw) f&fE=m, 2000,
FT.3. T43(3T), T
9. 28 W= 2000 T Aty wfaygfa siw fafaw o (sfegfa srdiefiar =t & ardier) (Femam) &faem,
2000, FT.3. 278 (3F), ET¥T
T 29 ®E 2001 F W yiagfa v FfFwT 9 (wemataat g Gfae qerg) (") &, 2001,
FT.3T. 476 (31), ETeT
s 27 ffaweaw 2002 Fr s wfagfa s Gt a (S sfemr g s #3 fiw anfRa afedfig w7 F
form wiam) frfRere, 2002, #71. @, 1045(=7), 31T
A, 4 9aTs 2003 FT AT giagha siw fafawe aE (Re=w =) (@enrgm) f&fa=w, 2003, #1.3m. 763 (31), 310
. 10 |TH 2004 FT AT FAgfd e AT 9 (3ugew aur st =tw F oo weee) fateaw, 2004,

3. 398(3), FTIT
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z. 7 @ 2006 F1 W yiagfa siv A i ((Re= =) (@errge) @fF=m, 2006, #7167, 1451 (31),
EAR

3. 26 WL 2008 F AT Waga v fFffmm T (wemadt) @f=w, 2008, sfee@er €. waudt-
THHAE/STA/2008/11/126538, BT

T, 13 79« 2011 & ARG Wadfa 9 Bfam 9 (35 weaataat [Seriifeadis] & o i odr |
wfvade) (serrge) ffF=w, 2011, sfesg@=ar &, tar. w3 /oa. s, 3./ .1./2011-12/03/12650, FT=T

z. 5 9@ 2011 & wedg vtagta v Gfvms e (Re=w =) (@earew) @, 201, 9. 1A ode-
A AT /2011-12/13/21222, FTRT

. 14 fRTEEET 2011 F W siagfa s TR e (ReE=w =) (@ garee) @, 2011, 9. vast-
TAARA/STA/2011-12/30/37715, BT

. 23 ®E 2014 = " wiogfy s Gty o (fe &1 d@9m) (@aree) fafemw, 2014, 9. T uE-
T/, T./2014-15/03/1089, FTT

g, 8 famwaw, 2016 # wrdT wfayfa siw Affws 9 [ qemafdat (Geafiftad) & et i ogqf &
qfarde)] (Sotrer) R, 2016, o, /e TS U A /5. T./2016-17/023, BT

3. 6 AT, 2017 adT wiasfa o foffms ar (i &7 swrare e qErar w1 areaw) ("eree) &fEem, 2017,
Ffee=aT . HE/UA. T U AL/, 0H./2016-17/037 [aT@ 29 ATH, 2017 # Afeg=a adia
gfoqfa o fAffwr i (F\ &1 e @i qEae w1 oarerw) (Sengd) @, 2017, stegEer
o, q1/Ue. U S -UA A/, U./2016-17/038 F A1y gfsd], g

g, 13 JaTe 2017 & qdT wfoqfa =iv @fFa o (ReE =awh) (@earew) &, 2017, afegEar
. Yf1/U. WS- A /ST U7 ./2017-18/011, 51T

gerfaa gu o

SECURITIES AND EXCHANGE BOARD OF INDIA
NOTIFICATION
Mumbai, the 7th May, 2019

SECURITIES AND EXCHANGE BOARD OF INDIA
(DEBENTURE TRUSTEES) (AMENDMENT) REGULATIONS, 2019

No. SEBI/LAD-NRO/GN/2019/14.—In exercise of the powers conferred by section 30 of the Securities and
Exchange Board of India Act, 1992 (15 of 1992), the Securities and Exchange Board of India hereby, makes the
following regulations to further amend the Securities and Exchange Board of India (Debenture Trustees) Regulations,
1993, namely,—

1. These regulations may be called the Securities and Exchange Board of India (Debenture Trustees) (Amendment)
Regulations, 2019.

2. They shall come into force on the date of their publication in the Official Gazette.
3. Inthe Securities and Exchange Board of India (Debenture Trustees) Regulations, 1993, -
(1) in regulation 7A,-

@) after the words "net worth of" and before the words "crore rupees"”, the word "two" shall be substituted with the
word "ten";



4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

(ii) following proviso shall be inserted, namely:-

“Provided that a debenture trustee holding certificate of registration as on the date of commencement of the
Securities and Exchange Board of India (Debenture Trustees) (Amendment) Regulations, 2019 shall fulfil the net worth
requirements within three years from the date of such commencement.”

2) in regulation 15, in sub-regulation (2), after clause (b), following provisos shall be inserted, -
“Provided that a debenture trustee may seek the consent of debenture holders through e-voting, wherever applicable;

Provided further that the requirement to convene a meeting of all debenture holders in case of a default in payment
obligation by the issuer, shall not be applicable in case of debentures issued by way of public issue.”

AJAY TYAGI, CHAIRMAN

[ADVT.-1II/4/Exty./36/19]
Footnote:

1. The Securities and Exchange Board of India (Debenture Trustees) Regulations, 1993, the Principal Regulations,
was published in the Gazette of India on December 29, 1993 vide SEBI/LE/12/93.

2. The Securities and Exchange Board of India (Debenture Trustee) Regulations, 1993, were subsequently amended
on:

a. November 28, 1995 by the Securities and Exchange Board of India (Payment of Fees) (Amendment)
Regulations, 1995 vide S.0. N0.939 (E).

b. January 5, 1998 by the Securities and Exchange Board of India (Debenture Trustees) (Amendment)
Regulations, 1998 vide S.O. No.16(E).

c.  September 30, 1999 by the Securities and Exchange Board of India (Debenture Trustees) (Amendment)
Regulations, 1999 vide S.0. No.795(E).

d. February 17, 2000 by the Securities and Exchange Board of India (Debenture Trustees) (Amendment)
Regulations, 2000 vide S.O. No.135(E).

e. August 8, 2000 by the Securities and Exchange Board of India (Debenture Trustees) (Second Amendment)
Regulations, 2000 vide S.0. No.743(E).

f.  March 28, 2000 by the Securities and Exchange Board of India (Appeal to Securities Appellate Tribunal)
(Amendment) Regulations, 2000 vide S.O. No. 278(E).

g. May 29, 2001 by the Securities and Exchange Board of India (Investment Advice by Intermediaries)
(Amendment) Regulations, 2001 vide S.O. No. 476(E).

h. September 27, 2002 by the Securities and Exchange Board of India (Procedure for Holding Enquiry by
Enquiry Officer and Imposing Penalty) Regulations, 2002 vide S.O. No. 1045(E).

i.  July 4, 2003 by the Securities and Exchange Board of India (Debenture Trustees) (Amendment) Regulations,
2003 vide S.O. No. 763(E).

j- March 10, 2004 by the Securities and Exchange Board of India (Criteria for Fit and Proper Person)
Regulations, 2004 vide S.O. No. 398(E).

k. September 7, 2006 by the Securities and Exchange Board of India (Debenture Trustees) (Amendment)
Regulations, 2006 vide S.O No. 1451 (E).

l. May 26, 2008 by the Securities and Exchange Board of India (Intermediaries) Regulations, 2008 vide
Notification No. LAD/NRO/GN/2008/11/126538.

m. April 13, 2011 by the Securities and Exchange Board of India (Change in Conditions of Registration of
Certain Intermediaries) (Amendment) Regulations, 2011 vide Notification No. LAD/NRO/GN/2011-
12/03/12650.

n. July 5, 2011 by the Securities and Exchange Board Of India (Debenture Trustees) (Amendment) Regulations,
2011 No. LAD-NRO/GN/2011-12/13/21222.

0. December 14, 2011 by the Securities and Exchange Board of India (Debenture Trustees) (Second Amendment)
Regulations, 2011 No. LAD-NRO/GN/2011-12/30/37715.
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p- May 23, 2014 by the Securities and Exchange Board of India (Payment of Fees) (Amendment) Regulations,
2014 vide Notification No. LAD-NRO/GN/2014-15/03/1089.

q. December 8, 2016 by the Securities and Exchange Board of India (Change in Conditions of Registration of
Certain Intermediaries) (Amendment) Regulations, 2016 vide Notification No. SEBI/LAD/NRO/GN/2016-
17/023.

r.  March 6, 2017 by the Securities and Exchange Board of India (Payment of Fees and Mode of Payment)
(Amendment) Regulations, 2017 vide Notification No. LAD-NRO/GN/2016- 17/037 read with March 29,
2017 by the Securities and Exchange Board of India (Payment of Fees and Mode of Payment) (Amendment)
Regulations, 2017 vide Notification No. LAD-NRO/GN/2016-17/038.

s. July 13, 2017 by Securities and Exchange Board of India (Debenture Trustees) (Amendment) Regulations,
2017 vide Notification No. SEBI/LAD-NRO/GN/2017-18/011.
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